THE CENTRAL ADMINISTRATIVE TRIBUNAL
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CP 37/2006 (OA No. 313/2006)

Mr. Shiv Kumar, counsel for applicant.

Heard the leamed counsel fér the applicant,

Issue notices to the- respondents returnable Wltlllll a penod
of six weeks as to why they shouldnot be punished for the alleged

“violation of the order of this Tribunal dated 24.08.2006 in OA No.

313/2006. In the meanwhxle the respondents may file their reply.

| Let the matter be listed on 13 02. 7007 However, the
personal attendance of the 1espoudents is hemby dispensed with

for the tlme being.
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Wone present forapplicant. -

v

(M.L. CHAUHAN)
" MEMBER (J)

My, Y.K. Sharma, Proxy counsel for

My, Sanjay Poreek,

Coungel forre

Learned counsel for
applicant has been paid full medical ¢laim ag per the order passed’

by this

spondents.

the respondents

Tribunal dated 24.08.2006.

suboits

that -

T view of the above, the Contempt Petiticn is dismissed
and notices issued to the respondents are hereby dropped.

AT SHUKLA)

(& ULDIP SINGID)
VICE CHALRM AN

AN



